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' Sardar A. S. Saigal: May I know 
whether it is a ‘fact that war service 
candidates, hayp, wperse^ed regular 
IAS and IPS candidates because of 
their previous war service?

Shri Datar: It is not improba­
ble, when the previous war ser­
vice was taken into account and 
seniority was fixed in some cases they 
may have gone aboye.

Dr. Ram Subhag Singh: The hon. 
Minister said that while making re­
cruitment for such posts the war 
service and emergency service officers 
are promoted. May I know whether 
there is any proposal before the Gov­
ernment to give scope to those candi 
dates who had failed in regular UPSC 
examinations, either in viva voce or 
due to want of very few marks?

Shri Datar: May I point out to 
the hon. Member that this is a very 
old affair? Certain posts had been 
unfilled during the war and against 
these posts the war service candidates 
have been appointed. There is no 
proposal now to give them any parti­
cular preference after that. ITiis has 
been stopped already and there is ab­
solutely no propos^ to giving any 
vacancies to those who have failed.

Shri Veeraswamy: Of these war 
service candidates who have been en­
rolled as IAS and IPS men may 1 
know how many of them belong to 
Scheduled Castes?

Datar: I have not got those figures 
here.

Shri L. N. Mishni: The hon. Mini- 
ter stated that certain posts are filled 
through promotion. I want to know 
what is the criterion for filling the 
posts by promotion, especially from 
the cadre of Provincial Civil Service?

Shri Datar: I would request the
hon. Member to see the rules we 
have placed on the Table of the 
House according to which 25 per 
cent of the vacancies respectively for 

.a particular State are filled in b^  pro­
motion from the State Service officers.
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*1006. Shri Bansal: Will the Minjs- 
ter of Finance be pleased to refer to 
the reply given to Starred Question 
No. 711 on the 15th March. 1956 and 
state :

(a) the countries other than U.K. 
with whom negotiations are being 
held or are going to be held for the 
avoidance of double levy of Estate 
Duty; and

(b) whether any agreements or
arrangements have been reacljed with 
theqi so far? •

The Minister of Reveniie and Civil 
Expenditure (Shri M. C. Shah): (a) 
The Government have not yet 
considered negotiating an Agreement 
on avoidance of double levy of 
Estate Duty with any country other 
than the U.K.

(b) Does not arise.
Shri M. S. Onmpkdanranly: May

I know what are the reasons why 
negotiations have not been conducted 
with countries other than the United 
Kingdom?

Shri'M. C. Shah: Because proper­
ties of those other countries are prac­
tically very little and they have not 
approached us so far.

Shri M. S. Gurnpadaswamy : May
I know what is the amount of pro­
perties of other countries in India?

Shri M. C. Shah: I have not got 
tnose figures. But so far as I know 
the properties are very small in 
amount.

E m ployment E xchanges

*1007. Shri Krishnachaiya Joshi:
Will the Minister of Education be 
pleased to state:

(a) whether Employment Ex­
changes have been established in im­
plementation of the decision of the 
Central Advisory Board of Educa­
tion to help in securing jobs for the 
handicapped; and

(b) if so, how many persons have 
secured jobs so far?
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The ParHanwatafy Scctctaiy to the 
Miniiter of Edncatioa (Ite. M. M. 
Dm) : (a) No, Sir.

(b) Does not arise.

I may add that the proceedings of 
the meeting of the Central Advisory 
Board of Education held in last 
January, in which the recommenda­
tion for the establishment of an Em* 
ployment Exchange for the handi­
capped was made, have not yet been 
finalised.

Shri Krishnachuya Joshi: May 1
know whether it is a fact that an Em­
ployment Exchange has been estab­
lished at Madras and if so how many 
candidates got employment?

Dr. M. M. Daa: The Education
Ministry in the Centre set up a small 
employment office for the blind adults 
at Madras in July, 1954.

Shri Krithnachaiya Joshi: How
many candidates have registered 
there?

Mr. Speaker: Where?

Shri Kriihnacharya Joihi: At 
Madras.

Mr. Speaker: Why not that also 
be added to the question? So far 
as figures are concerned that should 
have been included in the question 
instead of reserving something for 
supplementaries. Now, has the hon. 
Parliamentary Secretary got the de­
tails of those figures?

Dr. M. M. Das: 43 blind adult 
trainees of our Dehra Dun Centre 
found employment through this em­
ployment oflice.
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Dr. M. M. D as: A detailed scheme 
has been worked out in the Ministry 
of Education to be taken up in the 
next Five Year Plan but final approval 
is ycl to be obtained.

H yderabad A gricultural D ebtors '
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•1011. Shri T. B. Vlttal R ao: Win 
the Minister of Home Aflain be pleat­
ed to state the reasons for the delay 
in obtaining the assent of the President 
for the Hyderabad Agricultural Deb* 
tors’ Relief Bill passed by the Hydera­
bad Legislative Assembly during 1954?

The Minister in the Ministry ot 
Home Affairs (Sliri Datar): The
Hyderabad Agricultural Debtors’ 
Relief Bill was sent to the Gov­
ernment of India for obtaining Pre­
sident’s assent on the 8th February.
1955. Some of its provisions were 
considered to be objectionable and 
the objections of the Government of 
India were communicated to the 
State Government on the 16th 
May. 1955. The reply of the 
State Government to these objections 
was received on the 3rd February,
1956. The matter has been examined 
further, and the Bill is being returned 
with a directive from the President 
that the provisions in question may 
be reconsidered by the State Legisla* 
ture.

Scholarships

*1012. Shri S. C. Samanta: Will the 
Minister of Education be pleased to 
refer to the reply given to Starred Ques> 
tion No. 247 on the 28th November.
1955 and state:

(a) whether the scheme for giving 
help and scholarships to poor students 
of all communities has now been fina> 
Used;

(b) if so, the procedure for granting 
scholarships; and

(c) the number and amount of scho­
larships to be awarded this year?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. 
Das); (a) The Scheme is still under 
consideration.

(b) and (c) : Do not arise.
Shiri S. C. Samanta: Is it not a fact 

that in Demand No. 19 some amount




